that since the accommodat ion has dlready been vacated

during the authorised period of occupat
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The applicant in this U,A, retired from service
oh 31-5-19983., It is his case that he was permitted
to retain the house till 31-1-1994 by the Administration
and he vacated the house before this date. This L.4,

has been filed praying for the following reliefs:-

4&1 This Hon'ble Tribunal may be plsased to
direct the raspondehts to pay the full amount
of DCRC to the applicant as become dus tb him
on the date of retirement by virtue of his

service.

&2 This Hon'bls Tribunal may further be
pledsgd to direct the respondents to pay

interest at the rate of 18% from the dus

date of paymént of gratuity amount i.e,

1-6~93 to the date of its actual payment.

2o The learned counsel for the applicant argued
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amount which was held b;ck in full at the time of
retirement should be released with necessary interest;
the interest being calculated from the date of retire-
ment to the date of actual payment of DCRG, He relies
on Railuay Ministry's instructions No.E(G)QO'QR 3-6
dated 31-12-1990, The relevant porficn in this circular

is reproduced as under:-

"Subi- Unauthorised retenticn of Railuway
quarters by Railuway Cfficers and
staff= Steps to be taken for
vacat ion of.

4, Taking intoc account all the aspects
the extent to which gratuity can be withhsld
in cases of non-vacaticn of railway quarters has
been reviewed and it has been decided that
ret irement /death gratuity or special contri-
buticn to P.F,, as the case may be should be
withheld in full for non-vacaticn of railuay
Quarters not only after supernnuaticn but in
all cases cessaticn of service, namely,
voluntary retirement, death ete. Further,
the amount withheld shald remain with the
Administraticn only in the form of cash
without conversion into any type of security
lest the very purpose of withholding full
DCRG should get defsated, It may also please
be kept in view that the gratuity should be
released as soon as the ‘quarter is vacated
80 that there is neither any hardship to
the retired employee or its family nor there
is any claim for payment of interest on
wit hhald gratuity for reasons of any adminis-
trative lapss.®

The learned counsel for the applicant argued that the
above instructions hdave been issued only with reference
to unauthorised retention of railway quarters gnd in
this case the applicant has vacated the house well in
time during the period for which he was aut horisedly
allowed to retain the accommodat ion and therefore not
only the DCRG which has been held back should be paid
to him but also the interest from the date of retire=

ment to the actual date of payment should be allowed,

3s It was opposed by the learned counsel for the
respondent who menticned that there is nc provision
for payment of interest at the time of release of

DCRG on vacaticn of railway accommodation irrespective

of whether such vacat ion was done during authorised
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pericd of retentiun or unauthorised period of

retent ion,

4, Having heard the counsels and taking into
account the earlier interim orders passed by this
Tribunal on 23-12-1993, it will be proper to direct
the respondents to pay interest @ 12% par annum on
the DCRG which has been held back less dany legitimate
dues from the date of vacation of the accommodat ion

by the applicint till the actual date of payment ,elens
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As regards thé interest fo e period from the

date of retirement to the actual date of vacation,

the applicant is at liberty to make a raprésentation
to the respondents within one month from the date

pf this order and the respondents are directed to
consider the representation and give reasoned

reply to the applicant within three months thereafter.
If the applicant is aggrisved by the reply of the

respondents, he is at liberty to approach this

Tribunal.

A C.,A, is disposed of accordingly, No costs.
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